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Comments of Rajasthan Vidyut Prasaran Nigam and Rajasthan SLDC on Draft of
Central Electricity Regulatory Commission (Connectivity and General Network Access
to the inter-State Transmission System) Regulations, 2021.

Reg. No.

% 17.1 (iii)

18.1 (a)

' Draft Re mn_mﬂou\.—a

7 A distribution licensce or a Bulk
consumer, seeking to connect to
ISTS, directly, with a load of 50 MW ;

. and above;

. Bulk consumer shall not be eligible as Applicant for grant of GNA or for |
' enhancement of the quantum of GNA directly. Clause 42(2) of EA 2003

- and other operational constraints.

Comments of RVPN and SLDC, Rajasthan

;m& As per Reg. 4.1 of thesc mmmz_mEDSm. the distribution licensee or
Bulk consumers are not in the eligibility criteria.

b) Only deemed licensec may be allowed to connect directly to ISTS
not distribution licensce or a Bulk consumer because it will affect
the State commercial interests.

states that the State Commission shall introduce open access in such
phases and subject to such conditions, (including the cross subsidies and
other operational constraints) as may be specified within one year of the
appointed date by it and in specifying the extent of open access in
successive phases and in determining the charges for whecling, it shall |
have duc regards to all relevant factors including such cross subsidies

GNA for a (1) State including intra-
_ State entity(ics) and (i1} other
i drawee entities, shall be the average of
LA for the financial years 2018-
19, 2019-20 and 2020 21:
where,
P LAY =105 X maximum [STS drawal in
a time block during the year? +
0.5 X |average of (maximum [8TS

i drawal in & umec block in a day)

In case of Renewable rich state where requirement of power from
interstate resources vary quite substantially GNA has been fixed for the
complete year based on last three years data, whereas the seasonal
variations can only be captured if GNA for the state 1s considered month |
wise / quarter wise.

If the LTA/MTOA is supposed to be replaced by GNA and the methodology
for computation of GNA 1s based on total ISTS drawt than both are seems
to be contradictory to cach other. The total ISTS drawl having LTA/MTOA !
and STOA and GNA shown in the Annexure -1 for the state is quite high |
as comparcd to existing quantum of LTA and MTOA of the state.




‘ during the %cma:

rentity(ies) as per clause (b) of

this Regulation shall be deemed to
have been granted to STU of that
State on behalf of such intra-State
entities and shall remain valid until
relinquished in accordance with thesce
regulations

: For an entity covered under clausc (1)

of Regulation 17.1 of these
regulations, STU may relinquish GNA

~on behalf of identified intra-State

entity. The relinquishment charges
shail be cqual to 60 times the
transmission charges paid by such
intra-State entity for the last billing
month under the Sharing Regulations,
corrcsponding to the

relinquished quantum.

' T-GNA may be applied mom‘m‘ﬁn% period

from 1 (one) time block and up to

~application for T-GNA, the

Li {eleven) months

proposcd scheduling:

Provided that in casc of Advance

" Thercfore the methodology for nmﬁwzﬁ.:gm (iNA need to be reviewed.

' may opt the GNA quantum upto the limit prescribed in the Annexurc-1.
The balance GNA may be considered deemed surrendered by the state.

[ entitles.

In case GNA QQEBEE shown in the Annexure - for the state is more
than the total quantum of LTA and MTOA of the state then the deemed
(GNA shall be upto the limit of sum of LTA and MTOA of the state or state

In case GNA quantum shown in the Annexure -1 for the state is more
than the total quantum of LTA and MTOA of the state and state surrender
their GNA quantum to determine their inital deemed GNA quantum than |
in that case there should not be any relinquishment charges since state
has not agreed with the GNA calculated i the Annexure-I. Once the
deemed GNA quantum has been agreed by the state than only this clause
shall be made applicable. _
The relinquishment charges equal to 60 times the transmission charges
paid by intra state entity for the last billing month appear to be very high |
because this relinquished capacity may be used by other states or

The Uwamm for .m..nmdmmm T-GNA is Qcmm _o:m.‘:m&mw-cm limit E&o 3

-months becausc in such a long period some changes in intra state ,

- Transmission system paramcters may occur for which standing clearance
“has been i1ssued by SLDC. If entity wants to continue with T-GNA then

entity may apply again for another period alongwith fresh application.
The valid contract may also be included as a part of advance application/
or any other undertaking because if applicant got the advance T-GNA and |

“unable to furmsh the valid contract at the time of scheduling than
. capacity will be blocked and other applicants T-GNA may get denied duce

to ATC limitations.



134.4 (c)

deciaration that there is a valid

contract for the proposed
scheduling shall be submitted, if not
already submitted at the ume

of making application for T-GNA,
along with the scheduling request

in terms of Regulation 33 of these
regulations.
T-GNA shall be granted within the
avallable transfer capability (ATC) on

i the ISTS after accounting for GNA of

tthe GNA grantees.

" Provided that the {ransmission

~Regulations

charges for T-GNA for use of intra-
State transmission system shall be
settled directly by the power exchange
with respective State Load Despatch
Centre. . ) L -
The transmission charges and losses
for use of the inter-State

transmission system shall be shared
among buying cntitics of 13TS in
accordance with the Sharing

neceds to be amended in this regard.

The _uc:;:% _zacSic: should be there in casc n:ut:n int fails 1o furnish
:F valid contract.

| ATC limit should nol be considered as a wmamamﬁmq of restriction instead
- the gquantum of T -GNA should be made linked to scheduling procedure.
Reason being, in case state does not schedule up to the capacity of
approved GNA which is quite likely scenario than totlal transmission
capacity will not be fully utilized. Further, allocation of T-GNA on and
over this unutilized capacity of GNA will lead to loss of transmission
charges.

In present conditions, the margins for STOA arc being computed
considering 80% of the total LTA/ MTOA capacity. Therefore, in this case
the T-GNA margin may also be allocated in the same way.

The Transmission charges may be settled directly by the power n,xmdmzmc

to STU. The operating charges are missing which may be directly settled
by the power exchange to SLDC.

In case of Bilateral Transaction the aforesaid charges for the use of Intra
state Transmission network shall be scttled directly by Nodal agency to
STU & SLDC respectively. i
According to CERC ?:mﬂ:m of Transmission C#ﬁmom and _c{wmﬁv
Regulations, 2020 transmission charges are to be borne by buying
entittes and untied generating entities whereas in GNA regulations
transmission charges are to be borne only by buying entity. Therefore,
CERC (Sharing of Transmission Charges and losses) Regulations, 2020




